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IN THE CENTRAL ADMINISTRATIVE TRIBUIAL, JAIFTE EENCH, JAIPUR.
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OA 129/2001
Dr.N.P.3ingh, Principal Zcientizt ini CEWRT, Avika Nayar.

«+. —Rpplicant

Versus
1. _Unioﬁ of India throngh _Sedretary, ICAF, F¥rishi
Bhavan, New Delhi.
2. Director Vigilance, IZAE, trishi Ehawan, New Delhi.
... PEespondents
CORAM: v . - .
_HON'BLE MR.JUSTICE ElS.PAIKOTE, VICE CHAIFPMAN
HON'BLE MF.SOFAL SINGH, ADMINISTFATIVE MEMBER
For the Applicant _ «ses Mr.Shiv EKumar .
For the Respondents ' «++ None
- ORDER
PER HON'BLE:MB.JUSTICE E.S.RAIKGTE, VICE CHAIPMAN
The applicant has‘ zonght quaching of the
charge—saéet. On earlier oocasicon also, -7ide 0A 153/2000,

the applicant " had chzallenged the zame chargye-shest on

various grounds. But this Tribunal, vids order dated

o

12.7.2000, dizposed of the zaid OA with the dirsction £o the

regpondents to finalise the dizciplinary prossesdings pending
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eceipt of that order. Thereafter, 7ide MA 27,2001, <the
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the applicant within z2ix month:z: from the date of
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rtment sought farther extension of time £ carry out the
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order of this'Tribunal Adated 12.7.2000 a1:d this Tribunal was

i

plzazed to extend the time by ftwo months i.e. upto the end

of 20th March, 2001.
2. How it is browght to our notice by the learned

counsel for the applicant that in spite of the sarlier order

dated 12.7.2000 and further _e:teﬁtion ‘of' time, the
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department has. not finalised the Adisciplinary, procesdings

pending against the applicant, Lesrned omansel  for  the

applicant further submitz that it iz a sericons matter and

the Trilbunal can initisate contempt procszdings against the

department for non-compliance of the crdzr of this Tribunal.

1]

Howzver, w2 think it appropriat to oglve  Sne more. .
cpportunity to the respondsants to comply with the ordsr of
thiz Tribunal Jdated 12.7.2000 and dispose of this OA with

the following directicns -

The respondents are hereby directed to finalise the

disciplinary proceedings initiated against the

e

applicant on th Lazizs of the 'charge—sheet Jdated
SH.4.93 vide 1a.32(1)'92-Vig. aon orr bhefore 1Ith
Movember, 2anl. If tHe Azpartient fails oo oomply
with the corder on or before that Jdate, thia Tribunal
would e constrained't& initiate contempt p'gceedings

&jainst the oconcernsd sfficial  respondents. N

costs.
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(GOFAL SIUGA) * ' . (BE.S.FAIKOTE)

MEMBER (&) ' VICE CHAIRMAN




